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'CRIMINAL LAW (AMENDMENT)
BILL
-(i) APPOINTMENT OF MEMBER TO JOINT
COMMITTEE

SHRI D. K. NAIKAR (Dharwad
‘North): Sir, I beg to, move:

‘““That this House do appoint Shri

N. K. Sheiwalkar to the Joint Com-

‘mittee on the Bill further to amend

the Indian Panel Code, the Code of

Criminal Procedure, 1973 and the
Indian Evidence . Act, 1872 in the
vacancy caused by the deaih of Shri
R. K. Mhalgi.”

MR. DEPUTY-SPEAKER: The ques-

tion is:

“That this House d¢ appoint Shri

N. K. Shejwalkar to the Joint Com-
mittee on the Bill further to amend
the Indian Penal Code, the Code of
Criminal Procedure, 1973 and the
Indian Evidence Act, 1872 in the

vacaney caused by the death of Shri
R. K. Mhalgi "

The motion was adopted

(ii) RECOMMENDATION TO RAJYA SABHA

TO APPOINT MLMBER TO JoINT
COMMITTEE,

SHRI D. K, NAIKAR (Dharwad

North): Sir, I beg to move:

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
appoint a member of Rajya Sabha to
the Joint Committee on the Bill
further {0 amend the Indian Penal
Code of Criminal Procedure, 1973
and the Indian Evidence Act, 1872
in the vacancy caused by the retire-
ment of Shri Lal K. Advani from
Rajya Sabha and do communicate
to this House the name of the mem-
ber so appointed by Rajya Sabha to
the Joint Committee.”

MR. DEPUTY-SPEAKER: The

nuestion is:

“That this House do recommend to
Rajya Sabha that Rajyva Sabha do
appoint a member of Rajya Sabha
to the Joint Committee on the Bill
further to amend {he Indian Penal
Code the Code of Act, 1972 in the
vacancy caused the retirement of

Shri Lal K. Advani from Rajya Sabha

and do communicate 1o this
House the name of the member s0
appointed by Rajya Sabha to the
Joint .Committee."

The motion was adopted,
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